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Report of the Joint Committee in the matter of OA No. 474/2022 (PB) 
 

 

 

REPORT OF JOINT COMMITTEE IN THE MATTER OF ORIGINAL 

APPLICATION NO. 474/2022 IN CASE OF RUPESH BURMA VERSUS STATE OF 

ANDHRA PRADESH IN COMPLIANCE TO ORDER OF HON’BLE NGT, 

PRINCIPLE BENCH, NEW DELHI DATED AUGUST 01, 2022 

 

I. Background 

 

Hon‟ble NGT received a letter from Sh. Rupesh Burma, a resident of Akkireddygudem 

Village alleging that M/s Porus Laboratories Pvt. Ltd., is operating in housing zone in 

violation of environmental norms /PCB guidelines and concerned departments are not taking 

any action despite of many complaints. The complainant had also attached a complaint 

forwarded to Ministry of Health and Family Welfare stating that the industry is operating in 

residential area, causing air, water, noise pollution and effecting the crop yield and health of 

people.  

 

In this connection, Hon‟ble National Green Tribunal (NGT) registered the case and passed 

an order dated 01.08.2022 (Annexure-1) constituting a joint committee comprising of 

Regional Office of MoEFCC, Chennai, CPCB, State PCB and Collector, Eluru and directed 

the Joint Committee “to meet within four weeks, undertake site visits, look into the 

grievances of the applicant, verify the factual position and take requisite action by following 

due process of law.”.  

 

State PCB is the nodal agency for coordination and compliance and subsequent submission 

of a report addressing the directions of NGT.  

 

II. Constitution of Joint Committee 

 

In compliance to the order dated August 01, 2022, APPCB as a nodal agency constituted 

joint committee after receiving the nomination from concerned departments as below:  

S. No. Name &Address 

 

Name of Department 

1 Dr. Suresh Babu Pasupuleti 

Scientist „D‟ 

Ministry of Environment, Forest & 

Climate Change (MoEF&CC), 

Integrated Regional Office (IRO), 
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Vijayawada.  

2 Smt Poornima B M 

Scientist-D 

Regional Directorate-Chennai 

Central Pollution Control Board 

(CPCB) 

 

3 Sri P. Arun Babu, IAS 

Joint Collector 

Eluru District 

District Magistrate & Collector, Eluru 

District 

4 Sri T. Prasada Rao 

Environmental Engineer 

NTR District (Old Krishna 

District), Regional Office,  

Vijayawada 

Andhra Pradesh Pollution Control 

Board (APPCB)  

 

III. Scope of the Committee 

As per the order dated August 01, 2022; the scope of the committee is: 

 

a. To undertake site visit  

b. To look into grievances of applicant  

c. To verify factual positions 

d. To take requisite action by following due process of law 

 

IV. Site visit by the Committee 

The committee visited the unit on 28.09.2022 and interacted with unit personnel‟s and 

enquired about the complaint. The committee met the applicant and heard his grievances and 

also interacted with people nearby the unit and enquired about the pollution problems if any. 

On the day of inspection, the unit was not in operation and was closed after the fire incident 

occurred on April 13, 2022.  

V.       About M/s Porus Laboratories Pvt. Ltd. (Unit –IV), Eluru, AP 

M/s Porus Laboratories Unit IV is located in Akkireddygudem Village, Musunuru Mandal, 

Eluru district, at 16°59'47.38"N 82°12'49.49"E. The unit is spread in an area of 25 acres. In 

the year 2005, the unit named M/s Vani Chemicals Ltd. was taken over by M/s Porus 

Laboratories. In the year 2018, the unit applied for expansion of production and went for 

public hearing. Presently there are total 322 persons working in the unit out of which 132 

regular employees (Skilled -102 & unskilled -30) and 190 contract workers (skilled-4 & 

unskilled – 186). The unit has five production blocks namely A, B, C, D and E.  
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V. a. Statuary requirements: In 2019, Ministry of Environment, Forest and Climate 

Change (MoEFCC) granted the Environmental Clearances (EC) vide Clearance No. J-

11011/265/2015-IAII(I) dated 02.01.2019 to the unit for expansion of Active Pharmaceutical 

Ingredients & API Intermediates manufacturing along with R&D facility from present 

capacity of 3000TPA to 11601TPA.  

The unit is having consent under the Water Act, the Air Act and Authorization under 

Hazardous Waste Rules, 2016 from APPCB vide Consent Ordre No. 

APPCB/VIA/VIA/14347/HO/CFO/2019- dated 05.03.2021 which is valid up to 31.03.2024 

with a total maximum production capacity of 22.23TPD for six products and R&D activity. 

 V.b. Effluent Treatment System: The unit has a Zero Liquid Discharge (ZLD) system for 

the treatment of effluent generated from the process. Effluent from Process is collected 

separately as LTDS & HTDS. HTDS effluent is first neutralized and passed through filter 

press before sending to Stripper and MEE. The Condensate from MEE & ATFD and LTDS 

effluents from utilities after neutralization is treated in Biological ETP .Treated water from 

biological ETP is reused as Boiler feed/Cooling towers and salt from ATFD is stored in 

secured area and sent to Ramky, Nellore for disposal 
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Salts to Ramky                                              

       LTDS from Utilities    &                                                                                                                                                                                                                                                                                                                                                                                                                                                                                      

  MEE & ATFD condensate 

240 KLD – MEE Condensate 

68 KLD- LTDS  

  308  

                                                                                           

    

                                                        

                                                                                                                 

 

 

Permeate reused to Boiler feed (185KLD) 

Reject water sent to MEE feed (123KLD)           

  

V. c. Air Pollution Control Devices (APCD): The unit has one coal fired boiler of capacity 

5TPH and had been provided with bag filter followed by cyclone dust collector as APCD. 

The unit has two DG set of capacities 320 & 380KVA with acoustic enclosures. The process 

vents are provided with alkali scrubbers & double condensers to control process emissions. 

The scrubbers are connected to online pH meters.  

 

 V. d. Solvent Recovery Plant:   The unit has one SRP of capacity 50KLD and recovers, 

Methanol and the recovered solvent is reused in the process.   

 

V. e. Hazardous waste disposal: It was informed that organic residue (634.7Tons) & spent 

carbon (134.9T) generated during 2021-22 was disposed to cement plant for co-processing. 

The inorganic & MEE salt (1148.2Tons) was disposed to TSDF, Nellore.                                                                                      

 

V. e.  About fire incident: On April 13, 2022 at 10:55 night, a major fire broke out on the 

site of M/s Porus Laboratories Pvt. Ltd., Unit-IV in the village of Akkireddygudem, 

Musunuru Mandal, Eluru District. The accident claimed the life of 06 employees and 12 
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were injured in the fire break out. The Hon‟ble NGT had taken a Suo Moto case OA No. 284 

of 2022 and constituted a joint committee. The committee visited the unit and inspected, 

submitted its factual & actual report to NGT (PB). The NGT disposed the case on 

21.09.2022 giving directions to the unit for complying with recommendations made by Joint 

Committee and paying Environmental Compensation (EC) of Rs. 29,98,800/- (Rupees 

Twenty Nine Lakhs Nighty Eight Thousand and Eight Hundred only) to CPCB.  

 

The unit paid EC of Rs. 29,98,800 to CPCB on 22.10.2022 and during visit, it was informed 

that the unit is renovating and started the work for complying with NGT direction dated 

21.09.2022. 

 

VI. Grievances of the Applicant 

 

The Joint Committee had a meeting with applicant on the day of visit to the unit on 

September 28, 2022 and discussed about his grievances. His main issue is that the unit is 

operating in the residential area and needs to be shifted. He also expressed that the unit is 

producing unbearable noise pollution during night time making difficult to sleep peacefully. 

The applicant did not mentioned about water & Air pollution issues. He informed about the 

complaints made earlier to Member Secretary, APPCB, Ministry of Personnel, Public 

Grievances & Pensions, Directorate of Factories, Human Rights Commission of India and 

Ministry of Family and Health Welfare. 

 

The complainant Sh. Rupesh Burma, a resident of Akkireddygudem Village had sent the 

written complaint letter to Member Secretary, APPCB dated 20.01.2016 regarding illegal 

discharge of wastewater outside the industry premises and air pollution. RO Vijayawada 

inspected the unit and conducted hearing & issued the directions to unit on 29.06.2017 for 

non-compliance of consent conditions.   

 

Again, written complaint was given to MS, Hyderabad APPCB by Sh. Rupesh Barma on 

13.09.2017, claiming that the unit is discharging wastewater into nearby agricultural fields 

and causing air pollution. APPCB, RO, Vijayawada inspected the unit on 13.11.2017 and 

submitted inspection report on 14.11.2017 to Zonal Officer, Vijayawada. 
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Once again the complaint was filed at Public Grievance Redress and Monitoring System, 

Ministry of Personnel, Public Grievances & Pensions. This complaint was forwarded to 

CPCB by MoEFCC on 06.04.2018. Then CPCB forwarded the complaint on the same day to 

MS, APPCB requesting to take appropriate action on the grievances and action taken report 

to be forwarded to applicant with a copy to CPCB within 15 days.  

 

Simultaneously, the applicant and his brother Sh. Mahesh Barma emailed complaint to MS, 

APPCB and copy to Directorate of Factories, Human Rights Commission of India under 

Article 21, Ministry of Family and Health Welfare. Based on the complaints received from 

CPCB & APPCB, Environmental Engineer, RO Vijayawada inspected the unit and observed 

that the unit was not discharging wastewater outside the premises, the surrounding 

agricultural lands were observed to be normal. No fugitive emissions & release of gases 

observed from industry, the unit complied with the directions issued by APPCB dated 

29.06.2017.It was also mentioned in the action taken report (ATR) that Sri Barma Mahesh, 

was contacted and he informed that the unit used to discharge wastewater during rainy season 

and now there is no discharge. The complaint filed by Sh. Barma Mahesh has withdrawn 

stating that industry is complying with directions issued by the Board. Hence the ATR was 

forwarded to CPCB on 25.05.2018 with a copy to Sh. Barma Mahesh, Complainant and the 

case was closed. The copy of the complaints, withdrawal of complaint by applicant and the 

ATR of APPCB is enclosed as Annexure 2.  

 

VII Verification of factual positions  

1. On verifying the officials records of APPCB, complaints made by applicant and his 

brother Sh. Barma Mahesh were investigated by APPCB, RO Vijayawada and issues 

if any had been resolved.  

2. The complaint letter received by Hon‟ble NGT which was addressed to the Ministry 

of Family and Health Welfare is the same copy of complaint dated 10.04.2018. The 

complaint was investigated by APPCB, RO Vijayawada and the copy of ATR was 

sent to the applicant dated 25.05.2018.  

3. The copies of the photographs sent to Hon‟ble NGT are the photos taken on the day 

of fire incident occurred on April 13, 2022. During dosing of fire, some quantity of 

water had runoff outside the premises, the same was mentioned in the Joint 

Committee report in case of OA No. 284 of 2022.  
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4. As per the oral direction of District Collector, Eluru, the rural water supply 

department collected 10 water samples from borewell (08), one panchayat cheruvu 

(pond) and one drainage, both in upward and downward direction of the unit after the 

fire incident. The result shows that all the borewell samples are well within the 

standards. However sample from the panchayat cheruvu is not meeting standard with 

respect to turbidity (18mg/L) & Iron (2.27mg/L). The drainage sample is showing 

exceedence for pH, EC, Hardness, TDS, Calcium, nitrate, sulphate, chloride, 

fluoride, iron & Magnesium. The copy of the analysis result from rural water supply, 

Eluru is enclosed as Annexure 3. 

5. The Joint Committee taken report from District Agriculture Officer, Department of 

Agriculture to verify the yield of crops for past 10 years in Akkireddygudem Village.  

The report states that yield of paddy & Maize crops are good & satisfactory and there 

is no crop damage in Akkireddygudem Village. The copy of the report from District 

Agriculture Officer, Eluru is enclosed as Annexure 4. 

6. The report of the Animal Husbandry Department, Government of AP states that there 

is no livestock mortality due to the operation of M/s Porus Laboratories Pvt. Ltd., as 

informed by the farmers residing in Akkireddygudem Village. The copy of report 

from Joint Director (AH), Animal Husbandry Department, Eluru District is enclosed 

as Annexure 5.  

7. The report obtained from the Health Department states that there are 747 households 

and 2933 population in Akkireddygudem and has never came across any chronic 

diseases in that village (CHD, CLD, Skin diseases, Kidney diseases). The copy of the 

report from District Medical & Health Officer, Eluru is enclosed in Annexure 6. 

8. The claim made by the applicant that the unit is operating in residential zone and 

violating environmental norms & PCB guidelines. On verifying the facts, it was 

known that the APPCB has no siting guidelines for the Pharmaceutical industry.   

9. During the visit it was known that the applicant residence is located 3-4Km away 

from the unit and is situated at the upward direction of the unit.  

 

VIII  Concluding remarks 

1. The applicant & Sh. Barma Radhakrishna addressed a complaint on 06.01.2016 to 

EE, RO-Vijayawada, APPCB and on the next day i.e. on 07.01.20216 withdrawn the 
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complaint stating that the unit has guaranteed to comply with the directions issued by 

APPCB. 

 

2. The complaints made by applicant & Sh. Barma Mahesh were investigated and ATR 

sent to applicant. The directions issued by APPCB for non-compliance of consent 

conditions were compiled by unit.  

 

3. The complaint addressed to Hon‟ble NGT was investigated by APPCB and the 

Action taken Report was sent to the applicant on 25.05.2018 (Annexure 2). The 

photographs sent to Hon‟ble NGT were taken during fire incident happened on 

13.04.2022 and not discharge of illegal effluent.   

 

4. The reports from Rural water supply, Animal Husbandry, Agricultural and Health 

Departments shows that there is no damage to underground water, agricultural filed, 

crops, animals and humans in Akkireddygudem Village due to operation of the unit. 

 

5. From the above facts, the Joint Committee concludes that the applicant has 

misleaded the Hon‟ble NGT by providing false information and photographs.   

In view of the above facts, the Hon‟ble NGT (PB) may issue appropriate order(s)/ 

direction(s), as deemed fit. 

 

Report dated: February 3, 2023 

 
 

 

   

Dr. Suresh Babu 

Pasupuleti 

Scientist D, MOEF&CC 

IRO, Vijayawada 

Poornima B M            

Scientist D, CPCB    

Regional Directorate 

Chennai 

P. Arun Babu, IAS 

Joint Collector 

Eluru District 

T. Prasada Rao 

EE, APPCB 

RO Vijayawada 
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Item No.05            (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

(By Video Conferencing) 

Original Application No.474/2022 

Rupesh Barma                                    …Applicant  

Versus 

State of Andhra Pradesh                                                   …Respondent 

Date of hearing: 01.08.2022 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Application is registered based on a complaint received by E-mail. 

ORDER 

1. The grievances in the present letter petition sent by Mr. Rupesh 

Barma, resident of Akkireddygudem village, Andhra Pradesh by E-mail are 

regarding running of porus factory in housing zone in violation of 

environmental norms/PCB guidelines in village Akkireddygudem, District 

Elluru, Andhra Pradesh  and not taking of any action by the concerned 

Authorities despite addressing many complaints to them.   

2. The applicant has also attached copy of the complaint made to the 

Ministry of Health and Family Welfare.  The relevant part of the complaint is 

reproduced as under:- 

 “ ….We are having problem with porus factory located in 

residential area.  The locality is highly populated and is 

completely a residential area.  This plastic factory is causing 

immense pollution which is leading to severe diseases like Tuber 

Culosis  and other related disease. Many complaints has been 

registered in PCB then PCB issued directions to about water 

pollution but memo did not implement.  Factory operating in this 

residential area since a long time and creates noise and air 
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pollution all time.  The machines used in factories make noise 

throughout the day and this disturbs the peaceful atmosphere in 

the vicinity as machines used without proper covering lead to 

sound pollution.  This puts heavy mental strain on the people 

staying in the nearby areas.  Noise is the most pervasive pollution 

in this area and they run factories late night daily.  People and 

childrens affected asthma and other related problem are sick of 

these factories as the workers in these factories work from 24 

hours on daily basis.  As the factory are situated in between the 

houses of common people, people nearby are not able to sleep at 

night due to heavy smoke especially at night when working 

people reach home for some rest and relax and to have air 

pollution unbearable so we the people cannot tolerate and bear 

the smoke.  They dispatch the smoke directly to the open space.  

The illegal factories in this residential area any more waste water 

polluting agriculture lands and crop yield we still facing problem 

with unit IV product capacity 2940 metric tons how to grant 

permissions increase 11601 tons capacity so many gradates sent 

objections to PCB Member of Secretary and Ministry of Family and 

Health Department through mail as a public hearing hold in my 

village also not follow guidelines about public hearing consider 

people attending in public hearing and no one resident people 

take about factory opinion/objection, only few people attending 

public hearing so many people did not information about public 

hearing around 100-150 peoples are attending people total four 

village people like Akkireddygudem, Chekkaplli, Ramnakkapeta, 

Surepalli village.  I will submit all proofs in task force committee 

about water pollution and right to clean and healthy 

environmental  fundamental right please consider my application 

Article 21 fundamental right.” 

3. We are of the view that the factual position needs to be verified and 

remedial action is required to be taken on the basis thereof.  We accordingly 

constitute a Joint Committee of Regional Office of MoEF, Chennai, CPCB, 

State PCB and Collector, Elluru and direct the Joint Committee to meet 

within four weeks, undertake site visits, look into the grievances of the 

applicant, verify the factual position and take requisite action by following 

due process of law. The State PCB will be the Nodal agency for coordination 
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and compliance. Factual and action taken report may be furnished within 

three months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF.

         List the matter for further consideration on 15.11.2022. 

 A copy of this order, along with a copy of the application and 

document enclosed therewith, be forwarded to the Regional Office of MoEF, 

Chennai, CPCB, State PCB and Collector, Elluru by e-mail for compliance

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

August 01, 2022 
AG
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Inspection Report on Porus Labs Pvt Ltd (unit-4) fire accident occurred at 

Akkirddigudem Village , Musunuru Mandal, Eluru District. 
 

Introduction: 

In response to the oral instructions of the District Collector , Eluru  District to take necessary 

and appropriate action in the context of fire accident taken place on 13th April 2022 at Porus Labs Pvt 

Ltd (unit-4) at Akkirddigudem Village , Musunuru Mandal a techinical team of Line departments 

visited the plant for joint inspection on 18th April 2022.  

Field conditions: 

The study area is pedi plain with gentle slope due south and covered with brown loamy soils 

underlained by Gollapalli sandstoneswith lime- clay laminations. It is parially command area under 

MI tanks with paddy, maize and coconut, oil palm as principal crops.  

As per APWRIMS data very small portion of village is irrigated under 3 nos of MI tanks and 

major portion of the village is irrigated under 241nos of agricultural bore wells. Water levels in the 

bore wells during may is about 53 m bgl and in November is about 34 m bgl. Seasonal rise is about 19 

m. The study area received 1038.8 mm during last year against its normal rainfall of 1119.17 mm. 

As per GEC 1920 data Village is catagorised as Over exploited and Mandal is catagorised as 

Semi Critical. 

Assessment Unit Avaialability 

ham 

Draft 

ham 

Balance 

ham 

Future 

allocation 

ham 

Stage of 

development  

% 

Catagory 

Akkireddigudem 

Village 

126.2 134.7 0 7.9 106.7 Over 

Exploited 

Musunuru 

Mandal 

3147.9 2332.2 1044.4 187.5 74.1 Semi 

Critical 

 

During investigations 10 Nos of watersamples were collected from different sources and 

analysed to find out the affect of fire accident on the investigated area. 

 

Samples were analysed at District level water quality testing laboratory, Rural Water supply, 

Collectorate compound Eluru and reports & limits are shown in Annexure-I .  
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Water Quality Elements Analysed: - In Generally the water samples analysed in to 3 types 

i.e., physical, chemical and biological aspects. Mainly the department analyse parameters using wet 

analysis i.e., Hydrogen concentration (pH), Electrical Conductivity (EC), Total Dissolved 

Solids(TDS), Anions (Carbonate, Bicarbonate, Chloride, Nitrate, Fluoride, Sulphate, ) and Cations 

(Sodium, potassium, Calcium, and Magnesium, Iron) , SAR (Sodium Absorption Ratio) and RSC 

(Residual Sodium Carbonate) for agriculture purpose. There are other harmful elements also present 

in water like heavy metals and trace elements that cannot be analysed by this department.  

Methodology: - The pH is determined using pH meter that reads H+ potential, Ec meter with 

specific conductivity cell (Electrode) for 1 cm3 solution is used for Ec. Flame photometer is used for 

Na+, K+ determination where colour produced is characteristic of respective alkali metal and has 

proportionate colour intensity with concentration. By using titration method to analysed CO3, HCO3. 

Cl, Ca and Mg. Fluoride is determined using ion selective electrode method. Sulphate is determined 

with Nephelo-turbidity meter. Nitrate & Total iron is determined by using Uv-spectrophotometer.  

Parameter wise Water Quality:  

Odour: All ground water samples ref No: 191,192,193,194,195,196 and 198 are Unobjectable 

remaining surface water samples ref No:197 (Panchayat Cheruvu/ MI Tank) and 199 (Drain) are 

objectable for presenting of nitrate and organic compounds.  

Residual Chlorine (RC): Rc varied from 0.0 to 0.2 all are in permissible limit.  

pH: pH varied from 4.47 -8.15. Lowest pH value of 4.47 is found in Drainage water sample 

lab ref no:199, Highest value of 8.15 is found In Panchayath cheruvu lab ref no:197 (Surface water 

samples) pH varied from 7.11 -7.16 in bore well samples all are in permissible limits for agriculture 

and domestic purpose. 

EC (in micro simens/cm) : Ec varied from 876-5150. Highest value of 5150 is found in 

Drainage water sample lab ref no:199.  

TDS (in ppm): TDS varied from 560-3296 Highest value of 3296 is found in Drainage water 

sample lab ref no:199.  

Total Alkalinity (TA) as CaCo3 (in ppm) : Total Alkalinity as CaCo3 varied from 140-472 

Highest value of 472 is found in lab ref no:193 i.e., Bore well-4 water sample.  

Total Hardness (TH) (in ppm): Total Hardness as CaCo3 varied from168-2570 Highest value 

of 2570 is found in Drainage water sample lab ref no:199.  

Calcium (in ppm): Calcium as ca2+ varied from 40-616 Highest value of 616 is found in 

Drainage water sample lab ref no:199.  

Nitrate (in ppm): Nitrate as No3- varied from 11.0-74.4 Highest value of 74.4 is found in 

Drainage water sample lab ref no:199.  

Sulphate (in ppm): Sulphate as So4- varied from 40-1040 Highest value of 1040 is found in 

Drainage water sample lab ref no:199.  

Chloride (in ppm): Chloride as Cl- varied from 82.25 to 482.12 Highest value of 482.12 is 

found in Drainage water sample lab ref no:199.  

Fluoride (in ppm): Fluoride as F- - varied from 0.33 to 0.89 Highest value of 0.89 is found in 

lab ref no:193 i.e., Bore well-4 water sample  

Total Iron (in ppm): Total Iron as Fe varied from 0.04 to 6.66 Highest value of 6.66 is found 

in Drainage water sample lab ref no:199.  

Magnesium (in ppm): Magnesium as Mg2+ varied from 16.53 to 71.92 Highest value of 

71.92 is found in Drainage water sample lab ref no:199.  

Note: The lab determined values vary due to temperature, pressure and duration of stay period 

before analysis.  
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Recommendations and Conclusions: 

The Ground water Department has collected 10 water samples in and around affected area of 

PORUS LABS PVT.Ltd (Unit-4) where fire accident occurred at Akkireddygudem Village, Musunuru 

Mandal, Eluru Dist.  

The department has farwarded  the samples to  RWS  Department, Eluru for chemical 

analysis and also to find out pH, EC, TDS, and Major anions and cations etc.  

Based on the analytical report, it is concluded that Lab ref no 190, 191 the source of received 

samples (up stream side bore wells) are chemically with in the permissible limits and Lab ref no: 

192,193,194, 195,198 the source of received samples( plant bore wells and down stream side bore 

wells ) are chemically slightly high values above the permissible limits and all are suitable for 

agriculture and domestic purpose.  

 In the study area due to presence of Lime/clay lamimations in Gollapalli Sandstones it is 

advised that the bore well water in the area should be boiled and filtered before consuming for 

drinking purpose.  

However, Panchayat Cheruvu/ MI Tank with Lab ref no:197 contains excess of iron and 

turbidity. At present the water from the aboove source is not using  for drinking and domestict 

purpose and  it is advised for  proper treatment before using if required.   

The drain sample with Lab ref.no.199 containts contaminated organically and also contains 

nitrates and  hardness. 
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GOVERNMENT OF ANDHRA PRADESH
ANIMAL HUSBANDRY DEPARTMENT

From
Dr.G.Nehru Babu ,

M.V.Sc,
Joint Director (AH),
Eluru District.

To
The loint Collector,
Eluru District,
Elu ru.

Lr.Roc.No. 1819/ VAS(T)/ 2022. Dt. O8/12 /2O22.

Sub: Animal Husbandry Department -Eluru District - Information called

regarding Livestock loss for 10 years (2012-2022) due to the operation of

M/s Porus Laboratories Pvt Lts, Unit -IV, Akkireddygudem (V), Musunuru

(M), Eluru District-Submission of information - Rega rding.

Ref: Instructions of the joint Collector, Eluru Dated 06.12.2022.
****

In obedience to the reference clted, the Joint Collector, Eluru has issued

instructions to submit report regarding Livestock loss for 10 years (20L2-2022)

due to the operation of M/s Porus Laboratories Pvt Lts, Unit -IV,

Akkireddygudem (V), Musunuru (M), Eluru District.

In this connection, Dr.M.V. Chaitanya, Veterinary Assistant Surgeon,

Musunuru appointed as enquiry officer and he conducted enquiry on Livestock

loss for 10 years (2012-2022) due to the operation of M/s Porus Laboratories Pvt

Lts, Unit -IV, Akkireddygudem Village and submitted enquiry report.

I submit to state that after questioning local livestock farmers and

considering their statement and as per verified records, there is no livestock

mortality due to the operation of M/s Porus Laboratories Pvt Lts in
Akkireddygudem Village as per the report submitted by the enquiry officer.

This is submitted for favour of information.

Yours Faithfu lly,

nt Director (

l-q,,-
4*,^'
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